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S5-I U TERT URIRIA

ADMINISTRATION OF UNION TERRITORY OF LADAKH

Notification.
LADAKH, 01 of April, 2026

S.0O 172 In exercise of the powers conferred by Section 8 of the Banning of Unregulated Deposit
Scheme Act, 2019, the Administration of UT Ladakh, with the concurrence of Hon'ble Chief Justice
of High Court of Jammu & Kashmir and Ladakh, hereby designates Courts of Principal District and
Sessions Judge, Leh and Kargil, as the designated Courts within their respective jurisdictions under the
said Act.

By order of the Hon’ble Lieutenant Governor, UT Ladakh.

Sd/-

(Qureshi Tarig Mahmood)
Consultant / Secretary,
Department of Law & Justice.
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No.: Secy/L&J/UTL/2026/3080-87 Dated:03-04-2026

Copy to:
Registrar General, High Court of Jammu and Kashmir and Ladakh, Jammu.

Administrative Secretary, Finance Department, UT Ladakh.

Principal District and Sessions Judge, Leh/Kargil.

Administrative Secretary, General Administration Department

Additional Secretary, Home Department, UT Ladakh.

OSD to Chief Secretary, for information of the Chief Secretary, UT Ladakh.
Deputy Commissioner Leh/Kargil.

NS AN

Concerned file.

(Stanzin Ladol)
Public Law Officer,
Department of Law & Justice.

“No legal responsibility is accepted for the contents of publication of advertisements/publications in this part of The
Ladakh Gazette. Persons notifying the advertisements/public notices will remain solely responsible for the legal
consequences and also for any other misrepresentation etc.”
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